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SHR1 PRAGADA KOTAIAH: Kind-
ly permit me. I would like to know...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): On which matter are you Spea-
king? The House has given him permis-
sion to withdraw the Resolution,

SHRI PRAGADA KOTAIAH: What
are the steps they have taken?  Have
they resulted in the reduction of cotton
yara prices? And what are the steps
they propose to take to help the hand-
loom weavers in distress?

.. . (Interruptions).. .

RESOLUTION RE. MEASURES TO
TACKLE INCREASING CRIMES IN
THE COUNTRY, PARTICULARLY
: AGAINST WOMEN

SHRI VIREN J. SHAH (Maharash-
ira): Sir, I beg to move the following
Resolution:

“This Housc expresses its deep con-
cern over the—

(i) increasing incidents of rape, mo-
lestation, abduction, kidnapping and
a‘roci‘ieg being committed on women
in various parts of the country and
even in the police custody;

(ii) 1illegal detention and [drture by
the police which has become a way
of life;

(iii) failare of Governmental machi-
nery, coupled with judicial delays to
-protect the life, honour, self-respect
and dignity of women in the country;
and

with a view tp improving the status of
women, safeguarding their honour and
dignity -in the country, this House
u-ges upon Government to take imme-
diate steps to- revamp the police ~and
.. legal machinery to. ensure that—

(a) our laws respect the principle of

equality,

(b) our laws aie written in the local
Ianguages: of the people;

[6 MAY 1994 ]

increasing crimes

398
ayainst women
(c) they assume the responmsibility

for informing the

citizeng of their
basic rights; b

(d) our laws arg made senﬁtive to
the specificities of the local situation;

(¢) most of the cases are decided
locally so that people, especially wo-
men are saved from expensive com-
muting to seek redressal;

(f) every case is decided within a
period of six months because justice
delayed is justice denied;

.(g) judges become intimately fami-
Yiar with local customs and usages;

() rolice dministration is rcorient-
ed and reorganised so that the police
help the victims' of atrocities and do
not continue to be perpetrators;

(i) the persons involved and the
police officials found guilty are given
exemplary punishment;

() victims of a‘rocities and torlure,
etc, at the hands of police and other
are adequately compensated; and

(k) woinen organisations and women
Members of Legislatures are closely
associated in making and implemtnting
the laws relating to women.”

During the last two ydars at least in
this very House there were eight ques-
tions of mine on this very subject The
hon. Minister has givén a lot of data.
I am going to look at some specific
points arising out of these. There is a
rape every .eighteen hours, molestation
of women  every seventeen hours and
eve-feasing every four hours. This is. the
ugly face of Dethi, the crime capital of
India, = Bnt, these are only the reported
cases. Delhi has been described even in
a newspaper  arficle as “the sex-crime
capital of India.” These are based only
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on recorded cases, Delhj was )
degcribed in the “SUNDAY OBSERVER”
of January 9—15, 1994,

In reply to , question of mine, Mr.
- Sayeed replied that in the capitaj there
were about 7,000 cases Of criminality
against women, including 631 rape
caseg which were reported during the
lasg three years, according to the report
avajlable, with the National Crime Re-
cords Bureau.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P, M. SAYEED): Are yoy dis-
puting that?

SHRI VIREN J, SHAH; Are you go-
ing to reply later? I am not dispming it,
Mr. Sayeed, I am sure, you realise
that thisis a matter of grave iuiportance.
It is not a political question, I concerns’
the humanity of every human being,
be he ; Member of Parliament on one
side or the other or somebody else. I
am sure, you are going to give :gual im-
portance, I am mentioning that this is
the reply given by you. 1 am quoting
the Minister of Sta‘e for Home, My
submission was that these wners the re-
oorted cases. I am not {spu ing  it.
There are many unreported cases, quite
large in number,

The Supreme Court 1s also scized of
several jncidents. The Supreme Court
has recenrly made a very strong indict-
ment I am not going to refer to those
matte~s which are still sub judice.

I am just going to refer to a very few
asewspaper reports, as examples. I again
say that out of 100 cases, mav be five
or ten cases or even lesg are reported.
I am talking of them at the All-India
level. |

The “INDIAN EXPRESS” of the 24th
April, 1994 reports a distressing case of
violence against a woman Thig is some-
thing on which every Indian should
have hanged his head in shame. A
young woman was raped. The rapist did
not stop at that. He blinded her, cut off
her tongue and hands. The purpose was
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not mere sadism but also so that she
could not, in any way, give evidence or
identify him, Without sight she could
not read his name if it was put in front
of her without her hands there was no
way (o write, without a tongue, no way
to speak. There was the problem of
evidence before the court, This is the
sjtuation,

In the “INDIAN EXPRESS” of the
1st of May, 1994, there is & case. The
article is engitled “Unknown father of all
crime...* I am not going into it. The
22nd April 1994 Indian Express repor-
ted that an Awustralian woman was kid-
napped in & moving car ou the outer
circle of the Connaughy Circle, Here I
want to say something. f(he Guvern-
ment: of India and Japan bave appuin-
ted a India-Japan Study Commitiee of
which I am a member for the last five,
six years. Mr. Manmohan Singh was
the Chairman earlier and many others
were there. The Chairman of the Japan
Commijttee is a former Prime Minister of
Japan, We had a meeting recently, talk-
ing about development of tourism. The
Japanese side mentioned that tourism
could be encouraged not just by provid-
ing infrastructure but by providing cecu-
rity and safety of the tourists, They cited
the cases of the Japanese tourist wome:
in Delhj being hkarassed, This is an exa-
mple only. There is another case The
Pioneer of 24th April reported the case
of a Banwari wuman, ‘A Banw.ri woman,
who was raped, went to a pe e station.
The SHO asy2d her for medfcal report.
She went to the primary health  centre
where she was asked t0 go to Jaipur, At
the main hospital, she wag asked to pro-
duce an order of the Magistrate before
she could be medically examined. Why I
am saying all this is to piont aut the im-
portance of this so that we can find a
solution, There is no mere finding fault
right now. She went to the Magistrate.
After two days,” a test was done, But
the Deputy Superintendent of Police re-
fused to register a case of rape.

Then, there i8 & case of detentiun aad
tourture of a woman in the police suc-
tody. Tha 28th April, 1994 issue of The
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Hindustan Times reported this. I am giv-
ing you only the recent dases. In this
¢u.2, the woman said that cops raped her
in Delhi The Observer of 4th May, 1994
reported a case of the Government’s apa-
thy towands two rape victims and the de-
layed action againt the pelicemen, allege-
dly iavelved in an iacident at Jabalpurin
this, some policemen were involved and
this is the apathy. The Indian Express
reported a case, which was being probed
by CBI, of a woman petitioner whose
forechead was tattooed by the  Amritsar
police in December, 1993, Also there is
a reported case in which 15 female non-
criminal lunatics, who were kept in a jail
for a long time, were ordered to be re-
leased from the Presidency Jail by the
Calcutta High Court. They were kept
there for the last many years, There arc
a large number of such umnfortunate wo-
men languishing in the jails in various
parts of the country. In the yzar 1974—
the International Year of Women, 1
took up certain cases and wrote to 100
prominent women in the country about
specific cases which took place in Bengal
on women in the age group of 14-64 years
Newspapers had reported specific names of
guilty police officers of inhuman tortures
We have hardly moved in that diraction.
We are now in 1994, But we are no bet-
ter off today than what we were at that
time. So, judicial intervention, for the
last two years, resulted in the release of
some of them—107 in the case of the
Presidency TJail. But they find themselves
in a great difficulty. There js an editorial
in the National Herald of 12th March,
1994 to which I want to refer, It is titlel
as ‘Capital punishment’. “The heart-rend-
ing experience of a 13-year-old girl....

.. (cuxg™t) IETw STas oY, &

oI9H! o F@ 4§ (HfAceT w7
¥ 1 fafreee qee 7 gad
... (wawam)

o owr qr, gu, wfE : H gT @r
g
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“The heart-rending experience of a 13-
year-old girl at the hands of fwe crimi-

nals and, even more reprehensible and
ccndemnable, the police »f Samalkha
town....” was one of the cases to come

up before the court. The police wanted
her to withdraw the case against the ra-
pists. The editorial says—it applie; 10
all of us just now—“It is not enough to
be shocked by these statistics.. ” When
these issues come up, all of us raise them
in both the Houses of Parliament...’2
Nor is it enough for the authorities 1u
say they are seized of the problem, as
they periodically say..” But I am sure
that this 1ime, the Home Minister, 1n his
reply, is not going to say that,

THE MINISTRY OF AGRICULTU-
RE (SHR1 BALRAM JAKHAR): How
do you presume that?

SHRI VIREN J. SHAH: 1 presume be
cause 1 credit him with some sebsitivity
That is why I presume that he will no
say that. If he does say, 1 have to feel
very sorry. And if you presume that he
i going to say that, then j; speaks volu-
mes for you and home Minister.  The
Times of India of 8th March (alked aboug
the curse of being born as a female, par-
ticularly in a Dalit family in view of the
cases of stripping of a Dalit woman in
UP and the :attooing of four women by
the Punjab police. Then, there is an edi-
torial in the Tribune on 10th March,
1994 about the plight of rhe Nirmalas.
1 have mentioned this because these are
specific cases. T quote:

“Amidst the euphoria surrounding
Internationa] Women’s Day (March &)
comes the harrowing tale of Nirmala,
a4 13-year-old girl working in a Delhi
houschold, She was being branded with
a hair-dryer, beaten with iron roads

and rolling pins ete.,

And rolling pins etc. Yes very little
actjion has been taken. Now what is the
result of this 2 This §s8 something.
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Mr. Vice-Chairman, we should take
care ©of. For the first time, on the
20th April, 1994, the Supreme Court
has given a ruling that attempt to
commit suicide is not a crime. Until
now when a person attempted to
'colmm:it suicide, it was considered BN
a crime, Why did the Supreme
Court give this decision? What was
the case? The case was of a woman
who was raped, insulted and humilia-
ted and she felt that she would have
to face the ignaminy of undergoing
an open trial in the court of the se-
xual. violence committed on her which
earlier might have been known only
to a few would, and which would
become widely known now amnd then
she made an attempt to commit sui-
cide, She was . charged. The hono-
- urable Supreme Court acquitted her
and laid down, “When such a woman
attempts to commit suicide, it cannot
be considered as a crime.” The crime
in such a case is to prosecute her and
give the punishment.

I have today’s ‘The Times of India
newspaper. It has been reported
in the front page—I gm going to read
only two lines—*“The Delhi High Court
has summoned the city police and
ordered medical examination of a
woman who has alleged that she
had been repeatedly tortured by
some men... with the active conmivan-
ce of the city police.” The matter is
sub. judice. I am not going to
talk about it. But this is what has
been reported in today’s newspaper.
As I said earlier, thousands of cases
go unreported on accoung of two

. factors. One relates to the poor
people. They do not go to the
police station to make a complaint
because they are afraid as to what
would happen to them. I am going
to cite a specific example known to
me pefsonally in one of the police
stations located in the best locality
of Bombay wherein a woman bank
officer went to lodge an F.I.R, about a
- minor ecar accident. The police
- took no action. T had to intervene
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personally,  She happened to be my
niece. I know about that case per-
sonally. The police officer had re-

fused to write a complaint. He was
demanding some mvbney. This polic
station covers residences of the Go-
vernor, the Chief Minister, Ministers
and others. If it. could happen in
such a place, you can imagine the
situation in jhuggis and jhopris and
smajll villages. ‘What would happen
to the poor women? That is why I
have submitted that thousands of
cases go unreported. Similarly, a
very large number of torture cases
and dowry deaths go unreported.

Recently the honourable Ministes,
Mr. Sayeeu hag given a reply im
Parliament regarding official'y repor-
ted cages d dowry deaths during the
year 1993, We are all aware of the
fact that many go unreported, The
number of caseg of dowry deaths re-
ported - during the year 1993 in
Uitar Pradesh was 1,952, in Mahara-

shtra 746 Andhra Pradesh 575 and
Delhi 107. Let us consider why such
atrocities including those by the

police occur and what should be the
solution. Merely getting excited does
not lead us anywhere. We must go
into it and find out why this hap-
rens. I do not want to condemn
i< policemen and the police force
a whole. 1 certainly condemn the
sction. But no one should con-
demn ile entire police force because
thag is nog right. We canrvt run
the country. So, why doeg it haopen?
To my mind, it happens because of
apathy at various levels, We can also
see that in this House or in the
Fress which do not siew interest in
reporting a matter like this, If there
is 5 sensational matter, the. House
would x full, the = Press gallery
would be full -and the newspaper
would be full. But sgtrocities on
women get no importance. For the
first time a discussion ifs coming up
on atrocities against women. There
is apathy at the desision making level
also. There is apathy at the level
of senlor officers also. There is



405 meusures to tackly

apathy a( the level of Members of
Parliament, Members of Legislature
also. For a momen; we get exci-
ted. Sometimeg policemen are
away or a long time from  their fami-
lies and this also leads to their lust
geting better over their
Iy is universal, It happens all over
the world. There is a psychologi-
cal approach towards women. How
do men look at women? Ag a sex
object as chattel, as something avai-
lable to satisfy their lust, We can-
not deny certain realities. In India,
particularly, whag is happening is,
there ig refusal by police to register
complaints. The police does not
observe the legal processes inchuding
the Supreme Court directive. I will
take two minutes to give an example,

senses.

I want o talk about the case of
my own neice, sister’s daughter-in-
faw, She went to register a casc
along with another female officer of
the bank at 4.306 p.m. in the police
station at Ganderi which is a posh
area in Bombay. A scooter touched
her car and the scooterist fell down.
Nothing happened. They went to
the police station. The Sub-Inspec-
tor, on his own, said, “Oh, that man
is very much injured. You must pay
Rs. 50000/- and settle the matter.”
She said, “Why?”. He said, “Do not
let this woman go out. I am going

there and coming back.” She rang
up my office. I happened to be
there. Immediately. T requested

someone to talk to the Asstt, Com-
mijssionery of Police and a complain

was registered. When they were
leaving the compound, this man was
coming back. He stopped them and
asked, “How can you go?”. Uliima-
tely, he rang up that evening at 8.15
p.m.. By that time, 1 had communi-
cated it to the Commissioner of Po-
lice in writing. At 8.15, he talked
to my sister and asked her to com-
promise and asked her to send my
nice immediately to the police sta-
tion even though it was late at night.
‘He threatened that otherwise she
would have ro go to the court every
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day and she would lose her job, I
again rang up the Commissioner of
Pn'ice. There is a clear Supreme
Court directive thay no woman can
be called to a police station after
dusk and rno woman can be kept in
a police station after sun-set, with-
cit; an order from the Magistrate.
And, this is happening in the city of
Bombay in the most posh area! One
shudders to think what happens in
the »rest of India. Apgain pressure
was hrought. They registerel the
complaint against the Sub.Inspector
to the Commissioner, to the Govern-
ment and the Chief Minister and
yet, the matter could not proceed
because senior officers, finally exo-
nerated the Sub-Inspector, My niece
pad to go through that case or three
vears after which it was found that
th.ere was no case against he-. This
is our system and that is why people
vield to all these things.

there is shielding of the culprits
by the poliz¢, by the higher-ups.
Police  officers protect their own
people, And there iIg a slow and
rvanful judicial process, including the
e¢asy availability of bail. The rape
raze may go or attending courts for
10 years, The culprit may get bail.
Ard nowhoie evidence could be pro-
duced after 10 years. A woman
cannot go on, .The National Com-
misson for Women and several other
organisations had made an in-depth
study and made many recommenda-
tions. There is 3 Law Commission
report which Justice D.A. Desai
submitted 10 years back. I would
urge upon the hon. Home Minister
and the hon. Minister of State for
Home to look into the archievs.
There jis this ten-year old Law Com-
mission report, accepted but not. ac-
ted upon, What is going on? Why is it
not acted upon? Y have known the hon,
Minister off State for many years.
We went to the I.ok Sabha together
in 1967. He has the sensitivity not
just to look .into- i, but to do some-
thing about it. We have data about
what could be done. "In my own
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Resolution, 1 have givem certain sug-
gestions. There are the recommen-
dations of the National Commission
for Women and the Law Commission.
The need is to implement them and
implement them quickly. The need
is to act and ac; now, not just to
give assurances that action would be

taken. It you go through the
last six years speeches, you will find
Minjsters” assurances, whichever party
might have been in power, 1f you

relate them to action  taken, it is a
matter of great sorrow, sadness.

In the other areag you might not be
taking decisions in time. But, here,
this is a  question of humanity, Wo-
men who are the most vulnerable are
being persecuted. So, my suggestions
would be. Firstly, implement quick-
ly. Secondly, the Government
should not delay action, ¥t is the
same thing. Thirdly, we mus( wi-
dely disseminate to individuals the
rights of individuals, whether they
are complainants or people taken
into police custody. Both hxve rights
given under the laws and those given
by the Supreme  Courg. They
should be given proper information
through the Doordarshan and AIR
that our lawg are written in all the
languages. Today, all over India,
the people are watching Doordarshan
programmes and listening to AIR  Even
the people liviog in jhuggis in small
towns are watching these program-
mes. In all the languages it should
be told that women have such and
such rights; the so-called accused have
these rights; the police cannot do the
following and so on. If it is made
known, the situation might improve.

Then, the Law Commission has
suggested, among other things, to set
up Nyaya Panchayat, 1 suggest that
Nyaya Panchayats with effective po-
wer should be set up in every tehsil
so that the people do not have to go
to the district court on- the sessions
court which is far away from the
district hcadquarters. :
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There are many suggestions made
by the National Commission for
Women. 1 would mention only a
few of them. The NWC hag sugges-
ted that major changeg should be
made, amendments should be made in
the following laws: the Dowry Prohi-
bition Act, 1961 the Indian Penal
Code, the Crimina)l Procedure Code,
the Indian Evidence Act and the
Commission on Sati Prevention Act.
But all the suggestions of the Na-
tiona] Commission for Women and
its specific reports are stacked some-
where in the Government. Now
they send them to the Ministry of
Human Resource Developmen; be-
cause that is the administrative Mi-
nistry. Between the Ministry of
Human Resource Development and
the Ministry of Law, it will again
take a log of time because the law

has to be changed. Two yearg have
paossed. No one knows what  the
scatus of this Reporg is. Would the

hon. Minister kindly find out and
inform the House as t¢ where those
partcular suggestions are right now
held up and what steps you are taking
to see thag things move much faster?

After ie Human Resou«ce Develop-
ment Ministry, they will go to the
Home Ministry. They will take
their own time in drafting it. Then
the Ministry of I.aw, as usual, will
sit on it es long as they like. Could

the Minister of State for Home, &s 2
buman heing, see to it. that things
move much faster and then, consider
bringing all crimes against women under
ong law? That was also a suggestion.
Bring all crimes against women under
one law. Clear  written directives
with dos and don’ts’ should be
2iven to evey police station in their
own language and also in English [Ye]
thay people can read them, Directives
should also be given for not calling
women to police stations after sunsef.
not keeping women in police custody
after it becomes dark without pro-

per magisterial orders and permitting
the person brought to (he police sta-
tion to inform his or her relative,
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friend o jawyer it is the Supre-
me Court oder or directive. Sir,
the Commissioner of Police of Delhi
or the Joint Commissioner of Police
said that they were not clear whether
this is binding or not. Mr. Vice-
Chairman, it is gmazing to find the
Joint Commissioner of Police saying
this about¢ the Supreme Court, and
because of a Secretary of the Govern-
ment of India and his son being bea-
ten up, this got publicity. Then only
action was taken. But what would
happen if an ordinary person who is
driving a car or a cycle is beaten up

or if a rickshawala is beaten up?
No news, no action. It happens
every day. Law is supposed to be

the same for zll.

My last suggestion is that more
powers should be given to the National
Commiission for  Women. Today
their power are very limited. They
may be given more powers to direct
the police for registring cases, Po-
wer should be given to the National
Commission for Women for directing
the police to register a case and pro-
ceed. Today they do not have the
power to direcy the police to regis-
ter a  case and proceed. Simi-
larly. a State Commission for
Women should be set up in every
State with adequate and effective
powers. A designateq authority like
police Ombudsman, whatever you like
tor call it, should be set up to re-
gister complaints against the police-
men for acts of misconduct, etgc. T
don’'t find any way to lodge a com-
plaint against a member of the police
who refuse to do this without my
writing to the Police Commissioner
or taking it up with the Governor or
the State Chief Minister, There was
no way to register g complaint or an
FIR. So. I am suggesting the set-
ting up of an independent designated
authority like a police Ombudsman
with the power to regisfer a com-
plaint against a policeman for his
misconduct of various kinds.

Then I want only (o say about the
social «wousequences. ‘What happens
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when justice is being denied? The peo-
ple take law into their bwn hands
to defend themselves, The most
classic case is there in ¢he latest is-
sue of THE WEEK magazine, which
is dated May 8, 1994. It is the day
after tomorrow, That has come go-
day. It carries a big article “ARMS
AND THE WOMEN", The Delit
Sena in Bihar teaches women how to
use guns aghd make bombs, Detailed
photograps are given there. The wo-
men are given training on how to use
guns, I personally support this.
When the authorities and the staft
and the Government fail to protect
women, women take law into their
own hands to defend themselves. Y
am supporting i, It may be con-
cidered illegal. Tt may be consider-
¢d criminal. But it is much less
<riminal and much lesg illegal than
what is bappening at the handsg of
the police and others in the States.
1 will read only one sentence which
a woman trainee gays, “We do mnot
want to be dependent on the police
ag tlicy always side with the oppres-
SOrS. T have prepared the women
of my village o participate in the
training camp.” It goes on in great
details.

Mr. . Vice-Chairman, in the end
may I submit that it is for the Mem-
berg of Parliament to take up this
issuc very seriously? There should be
no party consideration. This should
no¢ be considered from any political
angle. It is for the Members of
Parliament ag guardians, as eleeted
representatives of the people of India,
to safeguard the Constitution and
the people. It is for the Members
of Parliament to take up this issue
very serivusly and to see to it  thal
suitable and early action is taken by
the Governments, both Cerntral and
State. I am going to repeat it for
the benefit of Miss Selje. It is for
the Members of Parliament to take
up thig issue very seriously and to
see to jt that suitable and early, action
is taken by the Governments, &oth
Central and State, to bring to an
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end to these shameful and inhuman
acts against women. I appeal to
the Minister to formulate 3 time-
bound programme of action. The
Resolution of mine ig comprehensive
enough to provide guidelines, apart
from the National Commission for
Women'’s Report, the Law Commis-
sions’ Report and several other vol-
untary agencies’ reports,

The gquestion was proposed.

THE VICE-CNAIRMAN (SHRI MD.
SALIM): Shrimati Vyjayantimala
Bali. Do you want to speak from
the- front side? Then you please come
to the front and speak.

SH]RIMATI VYJAYATIMALA
BALI (Nominated): Sir, I am happy
to be in this augusy House and to
make my maiden speech, I support
the Resolution moved by Shri Viren
J. Shah which relates to the atroci-
ties committed on women in the vari-
ous partg of the country. 1 am glad
that Mr. Shah, despite being a male,
has moved this Resolution and I ap-
preciate his deep understanding of the
problems of women. Sir, when we
go through ths pages of the history
of anclent India, we find that women
had always been held in high esteem,
Their ability to bring up a family,
society or a country had been . well
recognised. The various feminine
forms;'of the Almighty like ‘Shakti’,
‘Kali’, ‘Lakshmi’, ‘Vidya' etc. depict
the sacrred place given to women in
this country. ‘Ma’ or ‘mother’ Thas
been regarded as God in human form.
Unfortunately, in spite of the glory
attached to women in our society
from time immemorial, of late, there
Hag been a decline in the respect en-
joyed by women, What do we at-
tribute  this to? Is it due to the
traditional economic dependence of
woman on man? Or is it becanse
of her comparatively weak physique?
Or is {t owing to che degradation of
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moral values jn our gsociety as a whole
which, in turn, is a consequence of
the reduction jn the  standards of
moral education ia our schools? Well
it seems to be the cumulative effect
of all these factors. It is the male
supeviority, male domination, that
makes women the target of evil think-
ing. Women are the victims of so-
ciety. They become commodities be-
cause society views them that way.
There are feminist organisations and
cirusaders fighting relentlessly and
untiringly against such  horrifying,
inhuman atrocities that women are
subjected to, Where do we begin
and how do we end this savage hu-
man behaviour? The condition of the
common women is pathetic now.
Should we continue with the ugly
incidents of dowry-deaths, bride
burning, individual rape, gang-rape,
female infanticide, eve-teasing, wand
problems of unequal wages and fe-

male illiteracy, occurring all the
over the country. happening alj the
time, increasingly? Is it Decause

Manu had said, “Woman is as foul as
falsehood itself”? Is it because the
Shankaracharya of Puri objected (o
a woman reciting the Vedas? Ironi-
cally, the Manu Smriti also mentions
of “the Gods residing where women
are worshipped”. Ig it a falacy to-
day? Even today, the Hindustan Times
carries a news item of self-immola-
tion bv a 27-year old mother in
Sion., Bombay. Mrs. Arvind Kaur
has burnt herself and her six-month
old child to death, The alleged tor-
rur. by, her husbang and in-laws for
dowry is the cause. This is gathered
frum her dying declaration. There
is another news item about the
Madhya Pradesh Government offer-
ing compensation twice for a girl raped
twice! Has a government the
Madhya Pradesh Government, fixed
rates of compensation for those um-
fortunate women who undergo the
agony and embarrassment of rape by
anti-socials? The réport says that a
Minister of the Government announc-
ed that normally the nayment was
Rs<. 10,000/-, but because the girl was
raped twice, she would get Rs. 20.000/-
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Isn’t i* ironical? What happens if she
was raped more than that? Is she
going to be compensated all the more
for the humiliation and agony that
she gces through? How do they equ-
ate the agony thar a woman under-
goes with monetary compensation?
tnterruptions)

SHRIMATI RENUKA CHOWDHU-
RY (Andhra Pradesh): That is
why Lauretta Bobbits are born.

SHRIMATI VYJAYANTIMALA
BALI: 1 can cite another example
of rape of an unfortunate woman and
her death in the police lock-up. This
happened in the case of Smt. Vasan-
tha when she was detained on 22-,'11—
94 at Muthandikuppam Police Statldn
in the Vallalar District of Tamil Nada:~
The culprits have not been arrested
till now, Here I would like to ask:
Why do these... (Interruptions)...

SHII J. S. RAJU (Tamil Nadu):
It was becausg a lady is the Chief
Minister of Tamil Nadu.

SH¥ IMATI VYJAYANTIMALA
BALI: I beg your pardon.

SHERI J. S. RAJU: It was because
a lady is the Chief Minister of Tamil
Nadu. That is why, the culprits were
not amrested.. . (Interruptions).

SHRIMATI VYJAYANTIMALA
BALI: This incident happened in my
own State.... Alnterruptions)... It 1is
happening all] over the country. Tt
is a shame and disgrace to our count-
ry. - Here I would = ljke to ask:
Why do these incidents occur? Apart
from the deficiency on the part of the
law enforcing agencies—the so-called
Jaw enforceing agencies. T repeat—I
also see a terrible degradation in- the
adherénce to moral valueg in the
societyr Some politicians  in the
pursuit of short-cuts to power, in-
dulge in dirty politics, involving
casteism, fundamentalism of all kinds.
rowdy sm, . fanaticism and all  osher
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anti-social ‘isms’, If there are any
‘isms® left, they are bound to come
up. This certainly affects the mind-
frame of the youth which is young
and wmpresionable, This, to my mind,
has played a very important role in
our youth throwing to the winds

what we have been considering ‘so-
cial values’,

Coming back to the particular as-
pect of atrocities, I wan; to lay stress
on twO areas. One jis the arca of em-
ployment. In spite of .the policy of
the State that there should be no
discrimination on the ground of sex,
we see a lot of diserimination, es-
pecially on the rural side. In the
villages, women labourers get only
half the remuneration paid to men
labourers, for the same type of work.
Swnething should be done on a war-
footing to remove this discrimination.

The second area js one which has
not een touched by many, That is
the area of family planning. Even
here, women are the target of haras-
sment. Almost all the family  welfare
activities, family planning activities,
aim gt wumen. It is a faet known
to all of us that the woman js not
the person who decides the size of
the family or how many children
does she have. It is most unfortu-
nate that a woman has no say in this
matter, Invariably, it is the man
who decides. But the target of family
planning is women. And the worst
part of it is, even the research in this
particular field has women in mind.
Take, for example, Copper-D or
Mala-D. The target group is women.
Almost all the new invasive medical
procedures for family planning tar-
get women. Here, women ave treat-
ed a: guinea-pigs and are subjected
to experiments. T would request the
hon. Minister to see if a change in
the direction of research could be
effected so as to make the male mem-
hers gubjects of such experiments,

SHRIMATI RENUKA CHOWNDHU-
RY: Norplants for males, .
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SHRIMATE VYJAYANTIMALA
BALI: Why not? It is a very good
idea. 1 thank you. Leg us fight for
that. 1 do agree with Mr, Viren
J. Shah that our laws should be made
sensitive (o the specificities of the
local situation. A woman wronged
cannot speak our to the same extent
as a man wronged. There are cer-
tain social stigmas which get attach-
ed (0 a woman who speaks bugr on
such ovccasions, Thig factor should
always be borne in mind in the im-
plementation of any law concerning

womern.

Also, the sbciety has to put an end
to them. Stringent measures should
be taken by collective action com-
mittees and organisations in every
State at differeng levels since getting
any justice from a court is just a
mockery. Justice delayed is justice
denied. We all are aware of this,
Besides denying justice, it still car-
ries on. The women are subjected to
harassment and shattering experience,
They have no way out. The evil the
depraved, the molesters and the ra-
pists should get severe punishment—
they should not be allowed 10 get
away, They deserve severe punish-
ment—so that they cannot get away
only to come back for more  pleasure
and beastly satisfaction to their appe-
tite, il

I appeal (0 you (o inflicy punish-
ment on such depraved men and do
away with the anti-women-slant so-
cial structure which is hostile and
iy bringing down the dignity and hon-
our of women.

4.00 p. ™.
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TIXY &7 AATE FETSr&T 7,
AR F wedr g FF a1 s gy
&, AT drafor @, ardr wfE &
zafae Ay = sfaa aegra Passr
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“Nari” has to be given that status and
dignity which she richly deserves.

[RAJYA SABHA ]
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With these words, Sir, T thank yeu
for allowing me to make my maidem
speech, and I support the Reeolutiom
moved by Shri Viren Shah. Thank

vou, Sir.

SHRI DINESHBHAI TRIVED]
(Gujarat); I wish you had also
mentioned about what the ill-effects
are of television and cinema en the
kind of things happening.

THE VICE-CHAIRMAN (SHRI MD.
SAL™M): Smt. Malti Sharma.

AR ATt AT (S RE)
Qs IugAsAe] ff, g 9gd &
QA e oY 139 K. owrg S
B geaETx AT wngdy § faRiy ag
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g Fr ¥ A ong-Hgg 9% 34
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Fwgrfamt o1 off FIFY T =T AT
AT &, AL FgS off 39w ey #
MR & aandt § % gurdr aw ¥
afadi &1 o @@ & I A W,
fora g1 ¥ W W §, IF AH
#r feafa & ¥ ¥ wra @ ofefas
g we ¥ o afcfea g 1 e &
UF AT K AT ATgAr g fFoAard
9% UF qIg F wearar ag,  avg
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AE-ILE F HeATATLT F 1 g FEAT
St f A T w1 agr g AT
21 SgigTwr ¥ fau gardy wemfa
¥ qeg-378 & 9ZTgeor faw 7w 1
U gag & gHIX AT meET S A
UF ATEY FEI 9T —

TR AT T TR g ZqqT

afes & ¢t F e gEw At
SIBAT AR § ofF gATLT &Y weEEfy
& UF U9 FT & —

g1, wrar, Ag, TW, AL
F "F argw & wEEHETL N
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(st wiemt Tat)
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HIT AT guwra fady WY &@ H
faad % fad 25 =& @r@w
e Fifgd, foas &Y "A941 A
Ard ® A% A qg aga TE g |

sfiRat Sovaat o (wew w3W)
qAANG  Jagareqsys  Agiaqr, ¥ wgel
gt § B oTw wgd g wT faew
9T HFATT 918 ST STArq AC & 1 39
NI IR FE AT AT g W
greErgT F faarT s i g6y aag
¥ gr g, T wa W ag s
JAAT Y, FE H /T AT FEAT

SHRIMATI RENUKA CHOWDHU-
RY: Madam, 1 support Smt. Veena
Verma’s plea.

Iq@AEAa (sNRat wAaT faegt)
FIT FHL TIEAT FT AT AT WP

srat &yo aat "I, TH g
oWIT fgsm 97 g9 TAT &Y fAeqrs ¥
=Y F 4 qew A €1 "reawar
g foay v =7 foog ¥ gafeg
qgsst o7 fa=re fear sray

Q¥ WA @89 : g T =T
HEI(E T HAGT HIT & o :

T WAL S1To Hend (3s'ﬂrr)
w"fa‘rqarqfe’&rm‘* mrrrsr% (.

=t gaar fag « (goirT) den, Tare
¥ arfr ¥ ¥ g =W tEww O
LA issicc e Sy grr arfsg  arfs
& 39 FY AT 9% | dew, gF Qv wer
FOT F IR T {rAArg @Ieat gar
% ot , & wigr £ argdna & asdqz
Y @ s'er?r /- AT AfEe wiw
& fagr ax gy 79t &l a’rf‘gcr )
W« = arraw‘ra FLATE
SHRI VIREN J. SHAH; As the
mover of the Resolution, I hxghly
appreciate what Smt. Veena Verma
has sald, I feel very strongly and %
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have seen that every hoh. Member
feels very stiongly, . that the House
should resolve that it may be carried
onn to the next Session and request
the hon. Chairman to do so. 1 think
this should be done sg that the mat-
ter could be dealt with in full.

THE VICE-CHAIRMAN (SHRI-
MATI KAMLA SINHA): A motion is
to be moved in the House itself and
if the House approves, then it can
re done.

SHRIMATI VEENA VERMA: This
Reso.ution can be taken up in the next
Sessmn also.

THE VICE- LHAIRMAN (SHRIMATI
KAMLA SINHA):; You move the
ruothon tive mmuus beinre 5 ouo'k
This Resolution can be faken up in
the next Session aiso. :

FoaaTeer (siraadt srar faegr)
G gy A i< faar < &t ST A
Ao {7 FEAg 0

The mover of the Resolution = can
move the motlon and she can second

it.

sitaat sfRaam famaqrd a@w
TEtear, UF SR S Agg F A g o
amdt ¥ s award sfgsr {qg
STy & AT ARTFT 2q1dE geral 7
oY afgeEt ¥ gre ¥ gaAm datte
=T ¥ TUFEra ufawre av g, AfET
Srersr gaTY s § g, I9% A
e g fefee Aiat §, o o
F&X @I, aararm ¥ wewT TETAY
?rg"r FaAT qar ww%ﬁﬂz T faur
AT & owi IR IAd  wigwrl
¥ Sfqa <@y oET & 1 a9 e
TS, FT FESTHY WX gHrady F wfg-
arsit & frg 33 awdie. w1 wrzerr e
AT &, 9T ET AT T T AT,
AT, TATA-HoSA HIT ST oA
qfsrs edtiguie & S A« § 33
qedE FT Areew et S Ay & oar
Tt F2IN Fag Lot agd Fv AT
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(et Sfaemaa faaarg v2e)

ugiear, ® g s T JATAT AEA
g fF 78 ga¥ wa™ waTT § Wi
WY IEY S9E GWrS § 999 g9
TS 9T FIS AT - d=AT-E AT GHIS B
weT-FAFT T & i 28 #9 qefufy
A FaTQdr 7 oag fasr awit ar agt
fasr a&daT w fradt g G whrmwrsT
wfgerd @A ¥ & onifs sl
2 gu ot 9 anT T ag feav
ST 2 i F @97 g awarg e
qut ey W@ eqagiidat a ¢ el
Foar 7o wFarg fF awi oo @&
avtg  wfxgreet & 1 FT & o aFdr
g fF JeaT ¥ &Y arrdt w87 gidt & 7
77 & qo awat § &5 Tral § @rs
FHT AET gt & 1w gedi W FHY
gt & =T fasrar Srav § i gEy =)
T wfawre § arafkdl & ol g ar
= WY oF wasT &, I9¥ Y wfgai
gr wEdl & ) FU et wT qRe Fary
qg AT HFQIT g @l AT 7
AT, FHTY |ATT FT ST T qate
graT-srAaTet fafee ot &, . S gEEe
Fw 2, T G aT Ofafere da #
JFAFT AR G &, IAF HAT A AT
feafrfadws g ar ag sars § 7
aaifas afcads #wroar

w@tzgr, @y wArET § oF &7
ueA FT B Wl qART  SITT FaTAr
st g fp fearaY & oft srerree & el
Tat qaTT WO F, WO goeT T F o,
gaf SATEAI ST §, WON W F ST
T3 0T X § a8 W I TIEETET AT
TREAIFRE] WeeE FW 8, Ifraaw
oY IUIFT FIAT § | FTHT FITT FT TRIT
¥ AT & w% feagt Sy Iy =T faar
Tifgr ag warm W fawar € A
fad fm®@ sram AT 1arva
gmra oz & B feadl & scormrd =y
T & g glw swrw § Av ggdre
# wfgar gfeer @ g W AR
afEaT AT T AT FAH T FT
se | wE Sew wed R 3 wfprol
¥ fqv  wigar warda A AT el

L
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& wmin g T g7 €T § T
A § WrdsT arer § Sawr feeql &
sfa , & wg a1 agl @gar =g %
qaioE gar 2, faxst oa% o gewe
€ 9ud Jrag R wsifea g
gV aEsx § &l mfgwr gowr AT WY
FETT TEAT &

T ¢ AT widyaimt ¥
afeArst %1 74t 2§ wfger grar afafy
W ZXF T F Al gt gar Tifg
IEN I T AT Arafa® -
wal  whyaist @y wifier  fwar STAT
g wEdrg | =g tur ga g, faad
FIE Usda G0 FE ot oifafrsw
il AT Srexd & & 1 gz Qar &3,
@ garsr oy o fsfas 20 Al
g waRt ®y G wyr fawrwm: fezat o
FAT IS FT FTH FA7  =0fgy, S
el 21

®% 7 AT E, & FTAY
agraar AEdr 8, AfRT gara ST
g2 Qar g, frad T agq WM W
=7 fray # aAF qga Awar & ) ar
wOF wigarat £ faar w7 =ra fraar
=FfET | ¥ o A¥stAT at & faAT g
FTIAT YA ST, AfFT =7 FIAT &7
SFFE 9T JF TEIAMTE aifw AAr
afgaes Y SaET ww faer @F 0
det FIS g 5 3, AT AP
78 & 1 vy Y gy a7 fae
aifyw, o A9 faear &+ w=T wET
HOEATT F FAq Z1-27, AT -1
qIT g% T990 § IR 50 F18 farer
TEY YT & 1 Y Aoy Aeg w4 fagr Srar
¥ UaISve, Ag WY waAr YT gt
IAH  HAAT FIT AT Feat w1 fAaig
Forr oo dwa g o &
qread ay ¥ WY@ w18 3
& w7 AvARw AT qAT I vw@ar
& ° sa¥ v w00 Afger ? W o
QW =TT g7 FT Iz 37 2; FAT 98 T 7
T @Ay ? T Aey ==t #6
T8 Pt 7 78 Tt w1 e
TERY ¥ ForaT AT AW TEA Y 1 WY

|
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fafran cived fafrey frs W @ W
g wfgent agi W E oY gaT ke
F3aqT firaqr &+ T¥ SHE T IEHT
T FEA 8, I T Al oy § G AT
FETE At TEF AT F FE A
ZrHET ST B

sq A7 feaat & o sremrary g‘ﬁn g
a1 39F_FNT 43T STHA F Ias F3
gy s W atgT fasd s €, wady
qza'maﬁraq'tﬁvr FTH qg W GHE TAT
T2y §, a1y faesew ar Sy«
IJZ QT UAr gr TARIR ¥ SE ST
2 1 TaF TR ¥ Fewal dHH AT
SE ey gfaa ot shrd W
AARITEAT TATHT (THAT FT 1 ATEY

FX & ITF qT19 AT Gt ¥ F 0 AT
Etxd -

aF AT ITT rraafra'ra'raa"r ﬁ'?
gAY gats ® F€ i faars qa
%, M iE aaaraga g T qg-ﬂ
FaX A K agg w9t Al FET_Argd
Eﬂfﬂ% g iy o9 a1t | smud

2, Sfew ow arq 2T FaT AT gy
gﬁf AR Tyaq § OF T9 g4 g,
frad qx w7 & WA wsfeat s
F9AT FATAT FIAT & (TWATT § TF
wepfrdr g ot &, . feaw g
qATHSHT I, TTTG 15 qrawrer &,
A IAET FRTART I 19 F FTAT ST
g1 A ﬂtaﬂagﬁamag"r T
argm% o7 & FET N wrd FF AT
&, gz TA T wra® A & zaforg gy
wam:ra"rﬁram Srar AfET AEwy
F TG FTH- FATTSATE | q’asmrzrra'rﬁ

WRFITE’I mmﬁrd‘r ot
FEFETT AR oG ar
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agi wefrat g€ o el § WK ag
T G AIAT ATV, THH H1S qAE
g Y ST | MR YT FIE FIT
cﬁaﬁmaﬂéﬂrﬁa@ CARTERIC I
F FIA FA® WrAag T T gl
fgar & 1 AfeT s w1 gar
T FX a7 a8 ST 21 ey & A suw
g FIS W FIA F JHIALT grav
# g e wigaiw @ ma ¥ nEar
gl g [T LR ST G " §
wefrdl w1 weme =@ f% 09 Tew by
W9 FHT HC Q@ &1 ) O OF FEH, S{Y
ferwa arelt oY, 9w qeTfr gwaTag
FEY FeATaTEY € AfETgwrarg mdy
YT FQm? maﬂ'ﬁ arg widy FTX
AT § T g 99 A, wEHT
FrE Gry Ag) S GHAT 2 1 g oy Y
frdrgs wigara &, swwrgwmreawTs o
#ré T TEI FIATY) T WA
& IFHIIWT ATF T T & fag
favyare &) 9% g 1€ FrAT ar
FIE FEF ZH LGAT Irfgy wie 5=
fagr o v gd drar wfegw
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sifqw a9 § agwg g ®
mmawri‘z”r . A o= fasme
F et &1 N Fet SHLTA & @& 8,
IFF W9 ) Favy. frar s & AR
starge® Wy Wy § arsr angx
E EC A A O C
g Feew dw saro e § wt Wl
FT fasdtzw &9 & frar srar 8 0
&Y weaETEoNe ¥ Wy @A wridher
wr-ar #t fagw gw ¥ fewrrar sar
T IEF AN 3 mrraTS BT oy

TELY T | TOSY T S @91 o 'eE
farerrer el & foraw WY g |TEy
aT§ WX qgA &, AU W 99 fAmET
UF THFEEWR SAR QTR X @
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¥ Sradr § fREA sea & sarar
T g AT | ITEATaE WEiew F uA

S ZrEw fxar, gus fAg & g
AT § | €A |
(o)
SHRIMATI ILA PANDA (Orissa):

Madam Vice-Chairman, 1 rise to support
the Resolution moved by my colleagu:,
Shri Viren Jj. Shah, expressing deep con-
cern and anguish ag the increasing inci-
dents of rape, abduction and molestation
of women in our country. In order io
improve the status of women in our soci:ly
we have to put an end to these types of
tortures and exploitation of women. Rr.
Shah has suggested a number of steps
which should be considered to ensure the
dignity of women in our society, He has
laid maximum emphasis on the need 10
thoroughly revamp the police set-up and
the legal machinery. Madam  Vice-
Chairman, the status of women in ancient
India was very high. The ancient litera-
turey are full of such examiples when
society used to respect women.  But un-
fortunately there had been a fall in th:
status of women during the medieval
period and there has been a further
fall in their status during the present
time. Though there are a number of
laws which enjoin the principle of equal
status to men and women in the society,
unfortunately, the reality is totolly diffe-
rent. Women are being siubjected to
various kinds of atrocities in the present
day society. I want to point out with a
deep sense of anguish that the atrocities
on women start right from the time the
girl child is there in her mother’s womb.
The sex-determination tests victimise the
female children, Newspaper reports
abound in mews items relating to the rape
of even minor girls, dowry deaths, bride-
burning, prostitution, minor-girls* mar-
riage to old men, stripping and parading
of naked women on the streets and so on
and so forth. Madam, India boasts of
a civilisation of thousands and thousands
of years. But I fail to know when the
atrocities on women will come to an end.

| RAJYA SABHA ]
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Usually, atrocities like rape, molestation,
kidnappings, etc., are committed by anti-
social clements but now the recent trend
of torture of women by the police is
greatly disturbing. Such’ a trend ‘only pro-
jecls the rottenness of a vulgar and un-
civilised society, The police has the most
important role to play in maintaining law
and order in the society and thereby mak-
ing it crime-free. The judiciary has also
an egually vital role to play. But, unfor-
tunately, now the police has started be-
having like criminal and anti-social = ele-
ments, Sometimes the police is directly
involved in the crimes against women.
Sometimes the crimes are committed with
the connivance of police. A report in.the
Times of India of today is just the tip
of the iceberg of many such crimes against
womeén committed throughout the length
and breadth of the country. Rape, com-
mitted by the police. leading to custody
death, is the most heinous of crimes com-
mitied on women.

Madam, as the country moves closer
towards the panacea of economic libera-
lisation, no one has the time for more
vital causes, especially, when they concern
women. It is not as if the judiciary.has
its hands tied because of insufficient legis-
lation; on the contrary, this countryl has
a traditioh of over-legislaiion, Laws are
passed for the asking but, at the same
time. enough loopholes are left for the
culprits to stip through. I am reminded
of an incideat. of rape of five Padaria
women by fourteen policemen. in  Feb-
ruary, 1988. The victims were offered Rs.
1,000/- to rebuild their huts which were
broken by the police. This time the
judgement came sooner, within a vear.
The 'policemen were acquitted. What is
surprising is not that there are rapists and
child-molesters in our- society, but there
are no effective legal deterrents to curb
these tendencies, Court processes have
become a mockery thanks to the inordi-
nate delays, A court trial is a harrowing
experience for women who dare to face
it. © What" we lack is not a law to pre-
vent -crime against women, but the wilt
to interpret it in favour of women.
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The Resolution of my friend, Mr. Shah,
is timely and it suggests a number of
measures to curb the atrocities on women.
I urge upon the Government to show the
will in bringing the culprits to book and
awarding heavy punishment, if at all we
wantg a crime free society. Secondly
there should be an all-women police sta-
tion in each and every sub-division in the
country. Thirdly, there should be at icast
30 per cent of jobs reserved for women
in the police force. Fourthly, heavy
punishments should be given to policemen
who commit such crimes, Fifthly, free
legal aid should be provided to rape vic-
tims. - Emphasis should be on entrusting
women judges with trial of such cases.

1 once again thank you, Madam tor
your indulgence,

FugATEAR (Wrwet st faegr)
G SzFper qic 1 I AT Ifead
Al &1 qmErEdr o, s afag

A WAl (IAT NEW) ¢
A¥Y, ATK T WIT d w1 AfgwEe
F IOl F {awg g®@G AT AT
aﬂ’r«:gwria? 1% qg "
A § zax fac § 9asr whe
qAT FT g\ wérAr, ¥ ran
fedw # @1 afi AT =Wgar
frr frew & 9w AT sarfaai
Afgamit F @ @ £ & 7g
qart § & owwd at ¥ s
fedwr ¥ y@ & ag¥ & gwtd AwAw
ufgem weeqt § =z wT fawr @
iR T ATE F o1 gwa waEr
g t-rerif ?r@ﬁ FHr fe2s § Famr
g ¥ Mmowt T FAWT Trgdy
E,mﬁﬂzrazﬁrmargeﬁgﬁ:
TW WM F HEw W@l gF  Aigew
IAIET HT garr § a¥ IEA Sy
90 wsfraa afgarsdl w1 Safrew
grr &, § frwe Fm T GeEfaw
gr 21 & ahrea wiT wifvw @
w1 #feme @t £ faAwr e
90 wfyerar &) w3 10 g
@ wlgerst F1 Soitew AT 2
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farar fas 339 mwar w#7 gAY
aRet H fear Srar g :

ar wgi a& wdfes wx qEfas
Iy & HATA § AT q§ 90
sfaa o7 afaa Hix wifyq ®wTS
1 wfgerd &, I°% @ W1 €
afFr §eT &1 73 ear @ AIFAT
g HIT arg att § a@IT %7
qrear g fm 9q 90 sfaaw Ifaw
ik wifew | w6 afgermst w1
TeTeT grr §, wdfRE qi wmes
T 9 g gw a8 arxar =gy
f& HET FTOT FT g =e afe g
T TN BT g3 & al IEFRT A
w"rfmrarrqﬁa‘rglaﬁ'zﬂ%ﬂ

N,
4,
Ay
Al

A & fag w:ra’f g ar
?a'éﬁr wrOfed I & wwer e
r &1 99% 9rq9 qEW "I q1R-
rﬁarﬂzlaﬁaww%arﬁ
QA aﬂn q&ETT T =
¥ ot=r 3vw & ozq@ET go
E S

Q

éﬁg‘rﬁ’r%m‘fasawﬂ%aﬁ
¥ wI
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s Tty et g3 o1 afs =gy
St vr%rsr $T S\ auTH ®
A wT Z AT N oA gameay

g & a:a T F aeﬁ § wifgep=y &0

eaﬁs#g‘m%‘;a‘ahmm'rgl

e sﬁrr, afz ﬁaﬁr euT Em EGIES
SATAT ST, WY ST HTATEY 100

gfx T @i @
- F @Ew fad w® §
R @ FTF F ¥ 9w faw

srrefi‘?f'rrmeﬁtra‘w EEN)
FEA. & g ade G @ & oe
T F T WX SAET 9T A B
A L qY T FY g3 W T 2 )
al 37 Wg At S 9T Y SJAT

Agg @ , & 3T
T ST OgFAT g |

AFIRT &8, 9TRIC F 9Td  BEET

7% gad fad | & g g § B
I w_w # ag e i
IgM  § AR g, IfET "R
nifig @A &t AfgamAl &
qUE e FIT sgTarfoat surar v

ST E o omTe & Ad, § awad
‘ ﬁﬁ afs ga AT gFF geast w0
3, oqq w1 FT FF A AN WV
qfgamst #Y SE o
AT ¥ 1 AAEAfE ®Y ISH G
ar  wwEfer wmg & gadiam
3 S faar g~ WR, ¥m, 79,
A, ¥ m¥ ared ¥ AEEI-IA
™A B gg F oIS P 94T 2
oq @ wr FAT I S FFTT 3
E i q'fﬂé‘t sqaver ® fasam @@y
gag gy wHe ¥ Y § 1 IAT

PN«
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SZT §F WG "ew NIM H qAER
HGITA H Ur g F ATgarAt 5
JaitsT F qIX N | Teq HITT FISORA
H‘f‘s'an IOTEA W gy dAwe 9T 99
r 1§ W wr g3 TAAC ATF
o @ AE agr g wd

%atﬁo T ORI I9F
a‘ramwa"at%‘armgmaﬁsa
% 9 oqieds  T@E N farAr
ATATOT BT TET TG 9T AqM@ @
e ¥ u¥ d5es wee W glEar
¥R AFEHIT [EAT TAT 4T
98 W\¥ 9T garl fyarrw IW@ B
ETETT  TWATHT ST weT YIRW F
glgTe §ATHh ¥ aW.gW.g. FAFC
e § IFET IT AT % Faars
fmeas form Afsr g &F g
gz & f5 afvdaw w<7 Tl WY
S § e frw =W zaar € a4,
o &t A Afsi2wrw Prar,  faw
S X IFFT Mg frar IF F g
¥ oree I ot wifss aais
E L o - L G L )
#Frs AT TT | sAAT &Y &Y,
ST T @ a7 'L AT Ay 3

oetEn, =wAr &y g fiw oaaw
wrfase fadr & T FT gamer
wrﬁma{ﬁﬁféwal IT
qmirﬁamwrmgeﬁsﬁ'w
wer Sew ¥y FomT A IIE fEav
ar zg FurA foar fF 99 digeE
FET T WEAT & o@ry S wA-
AT o, & FIT IUF AT TATEHT
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firt ST g Ay @w & R ouw
REFE FEE FT ATHT F AT FATHIL
s @1 o o ogfa &Y ¥ Y
> B gumarg BF @ SE

<3ar Ear a‘r:rf‘garm’tﬁ% e IS
Ft @z g arar W@ B _ 73

@ratﬁf‘g-ga’r AEHT AT qAq,
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afFr wrel F goaurl ¥ ATdS-
arfeat ar waa'r s #ie 3
T @ zEfeg sl afes
afgamsiy & arq S1 Fgr 9T &V
g‘éi, 9% wTw FAT Yo ¥
wer_ s gfws & W oA as
i TSI ST agATT F AGA
A F oA ¥ sy & e w&w
wrza'm‘r ¥ @A W ﬁ’{ szrzfaat
g1 ST T sgraiadl D“r A
¥ w% waaq T oy w@v ) owa
ferg-qaaar & mw qv ot Afgams
F w1y Syefaar @@y g0 ofe g@q
afgamit & sefieq & ar~ ¥ fo=w
@Eﬁ?&tga’rﬁwmﬁgﬁ
ST Hd AEr &Y awqr! afed
HT 91 TWER F g9 ¥ T ok
X w0 Hgd °@1% @il afd
gTFIT # Fdigq e g ST Ay
B mwaad@r £ & @wwe ¥
ARSI S < 7 Ao - S
gg e =y ooy g &
afgarsf ¥ ST w1 TmAa &
forg a=7 & o&q 7T FATC | HrAT AT
F& a9 gy § AfeT  IE@

aFy Agt fwar srar & 0
500 P.M. FI9H ITgY § ARFT aRT

T AEY ST 3"
#ifs S ofgardt 0 FAT e
FX &, WguUw W § T
feeardary ag ¥g  WRED 9%
#3 WY F A gAwr agt § averr
T FraT {

FopweTe (siwar waRwt fovgy)
qITAIT  GETAT T TG Hfed |
5 a9 ¥ 8, A JE 'TT T AT
qPAT, FHTT GIET NI TEw AT
FAT WTAAT £ §9IY 9rEy 937
F & gETger W1

'3

April 30, 1954, There is another

example, another prezedent—December
10, 1984. In these two instances, the
discussion on the Private Members’ Re-
solution was carried over to the mnext
Session on a motion for adjournment of
the debate to the next Session,

SHRI VIREN J. SHAH: Madam Vice-
Chairman as the mover of the Resolution,

|
|
|
|
|
|

increasing erimes 442
aegarnst women

1 move that this matter may be held cver

to the next Session, The House may per-

mit it and the Chairman’s approval may

be obtained for that purrose.

SHRIMATI RENUKA CHOW-
DHURY: Madam, I second the propo-
sal, (Interruptions) Take the sense of the
House and then convey it ‘o the Chair-
man,

SHRI H. HANUMANTHAPPA (Kar-
intaka): Madam, may I say something ?

SHRI VIREN J. SHAH: You can take
the vote, Madam_  The sense of the
House is clear. All sides are for it. The
hon. Minister also wants it to be con-
tinned. What is the problem with Mr.
Hanumanthappa ? Memebrs from all the
parties are for it. The matter is non-
political. It is supported by Members
from all the parties. Madam  Vice-

Chairman, please take the sense of the
House and decide.

SHRI B, HANUMANTHAPPA: Why
do you jump for vote, Mr Shah?

SHRI VIREN J. SHAH: Mr. Hanu-
manthappa, I am only asking the Chair
to take the semse of the House.

SHRI MD_ SALIM: If he has some-
thing to say, he may say.

SHRI H HANUMANTHAPPA: .1 may

have a different point of view. [ wanfed
to say...

SHRI MD. SALIM: Madam, please
allow him,

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Okay, Mr. Hanu-
manthappa, if you want to say something,
you cam.

SHRI H. HANUMANTHAPPA: Al
right; T don’t speak.

SHRIMATI RENUKA CHOW-
DHURY: Mr. Hanumanthappa is upset.
I do not like that, Please say what you
want to say.

SHRI H. HANUMANTHAPPA: You
do not want me_ to say.

SHRIMATI RENUKA CHO-
DHURY: We want,
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THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Is it the sense of the
House that this Resolution should %e
carried over to the next Seasson?

HON. MEMBERS: Yes,

THE VICE-CHAIRMAN (SHRIMATIL
KAMLA SINHA): Okay. 'This will be:
done.

STATEMENTS BY MINISTERS

Price policy for Raw Jute for 1994-95
season

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): The Government of
India has fxed the Minimum Support
Price (MSP) for TD-5 grade of raw jute
in Assam for 1994-95 season at Rs. 170
per quintal. This marks an increase of
Rs 20 per quintal over the price fixed
for the 1993-94 season, The correspond-
ing Minimum Support Prices of other
varieties and grades of raw jute shall be
fixed by the Jute Commissioner of India.
Ministry of Textiles, in the light of nor-
mal market price differentials.

The Jute Corporation of India (JCD
will undertake price support operations in
raw jute as and when required. Adequate
funds will be provided in time to JCI
to perform its functions efficiently.

The increase in Minimum Support Price
is expected to encourage the farmers to
invest more in jute cultivation and raise
the production/productivity of raw jute.

THE VICE-CHARMAN (SHRIMATI
KAMLA SINHA): Now, clarifications. I
have some names in front of me. .Mr.
John F. Fernandes. WNot here Mr.
Satya Prakash Malaviya., Not here, Dr.
Biplab Dasgupta. - Not here. Mr. N.
Giri Prasad.

-SHRI N. GIRI PRASAD (Andhra Pra-
desh): Madam Vice-Chairman, the state-
ment made by the hon Minister on the
price for jute is highly disappointing. [
say this because the increase is only Rs.
20 per quintal over the price fixed for the
1993-94 season. As everybody knows, the
inflation rate is more than 10 per cent.
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Even if we take it as the basis for cal-

culation, the Government should have

increased it atleost by Rs. 50. Why has
the Government fixed iy omly at Rs. 207

Yust sometime before, the Minister for
Civil Supplies was saying that they. were
increasing the price of agricultural pro-
duce at the rate of Rs, 55, bul it seems
this doesn’t apply to -raw jute. In my
State. of course, there is a small area in
the north coastal districts like Srikakulam
where jute is grown but, as far as T
understand, the per acre yield is very
low and the price also is very low. 1In
this background, in order to help the jute
growers the Government must come for-
ward to increase it at least by Rs. 50.

Otherwise it will not be remunerative.

Madam, you please see the last para-
graph of the statement: “The incrcase
in Minimum Support Price is exepcted to
encouarge the farmers to invest -more in
jute cultivation and raise the production/
productivity of raw jute.” With this
meagre increase of Rs. 20, can you ex-
rect to achieve this aim of encouraging
the farmers to invest more? On what
basis cap they invest? There should be
some income to invest. There is o
incom:, It does not give any income;
it does not even neutralize the inflationary
pressure. Then how can they increase
the production/productivity? So I re-
quest the Minister to consider raising the
price at least to that level.

I think, even after increasing the price,
the Agriculture Ministry meeds to consider
whether it is not necessary to divert part
of this cultivation to other remunerative
crops. T am afraid, in spite of the best
efforls being made in most of the places,
jute cultivation is not proving to be re-
munerative. That is why they can advise
or persuade the peasants, wherever they
can grow alternative crops. to shift to
some other crops, besides increasing the
jute price a bit more.

Thank vou,
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